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. lor1ed do cum ts for .re · rl &' 
ents of iron shee 

101. SHRI RAM VILAS PASW A:N: 
me A. u. AZMI: 

Will the Minister of RAILWAYS 1.,1e 

pleased to s ate: 

ta) whether it is a fact that a 
multi-crore racket and the involve-
ment of some railway officials io rob-
bing the rai1ways by forging aocu-
ments for the retiring consignment of 
iron sneets over the last many ~ ~ 

hav come to light recently; and 

(b) if so, details lhereo and the 
action taken by the Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF , ILWAYS AND n 
THE DEPARTMENT OF-PAR IA-
ME TARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) A case of unautho-
rised diversion of 2 wagons .~o  ... 
ing iron sheets worth over Rs 4 lakh.:;, 
with the connivance of railway (::!ffi-

ployees, and tile delivery of 1.he con .. 
tents on forged Railway Receipts dur-
ing February/March. 1982, at Maija-
pur ~  Station of the Nurth· 
Eastern Railway has come to 1igbt. 

( b Wagon numbers PW 39'63 ori-
ginally booked x-Tatanagar to TIS<.;0 
siding Kanpur and ER 59613 .:>r git ~  

ly book,ed ex-SCOB siding 3itaram-
pu r to Okhla; loaded with iron ~  

worth about Rs 4 lakhs ere un-
au tho risedly di erted from r-oods 
Marshallin Yard, Kanpur ... o Maij· pur 
Stat10n ~. E. Ri.y.) purported io have 
been booked ex-Chopan to Maijapur, 
by a gang of miscreants, which in-
cluded some rail way employees. The 

delivery of the iron sheets load d on 
these vu1g-ons was obtained by 2 
members of the gang from the Sta-
r on Mast r

1 
Maijapur Station, ,o 1 

p duction o  2 forged Railway Re-
c "pts on 24-2-82 and 25-3--82, ~

tiv l . . The ~  Protection },or<'e 
s aff of Gonda, on receipt of infoi·m2-
tion , were-successful in recovering ail 
the iron sh ets involved in this rac-

ket from the premises of Mis.. ~ 

wati Transport/Gonda and M/s. Kb.a ... 
taria · ~~ o o  & Bomb3y. A 
case Tq'"c5. -21/Bz. dated 7-4-82 ~  

Section 3 RP (UP) Act has been re-
gistered at RPF' Post/Gonda md 5 
persons, including 2 railway emplo-
yees have been apprehended so fai:. 
Further enquiries are in progress. 
With a view to ensuring that the 
er tire . ang involved in this racket is 
brought to book, the C.B.I. have t.een-
requesled to take up investigation of 
this important case. 

Statemellt ntade by the Pa.k P · cnt 
decla.r:inr; occu:uied a.reas as Pak ter-

ritory 

102. SHRI RAM VILAS ~  

SHRI RAJESH KUMAR 
SINGH:. 

SHRI SUBHASH YADAV: 

SHRI CHINTAMANI PANJ-
GRAHl: 

Will the Minister of EXTEHNAL 
AFFAIRS be pleased to state: 

, a) wheiher Government of ' ~ s 
att n ion has be n drawn to the re-
ported statement ma.de by the · r.ei;;i-
dent of Pakistan deda ing Gil ·1 
Hunza and Skardu in occupied ~ ' b-
mi r as parts of Pakistan; 

(b) whether ~ sident of Pakis an -
also s.ta ied that Kashmir ~  is an 
internationa issue and could not be 
precluded from being referred to on 
International forums und r the SIMr ,P. 
Agreement; and 

(c) what is the reaction o.f ... ovorn ... 
m nt o[ India thereto? 

T MINISTER OF EXT HNAL 

AFF IRS (SHRI P. V. ARAS!MHA 
RAO): (a) and (b). The Govcmm:-nt 
have seen press reports to this eff ·t. 

(c) Government have, conveye fto 
the Pakistan Government its ~ o . 

objecti<m to the reported statements · 
of the President of Pakistan and rei-
terated our well-known position to 
them that juridically and constituti1>-




